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There were other forms of malpractices
brought to notice. Sinecure posts are
created and it has been alleged that these
posts are created to berth the relatives and
others connected with directors, and these
posts take away a lot of profits. If at any
time, Government scek to nationalise these
companies, these sinecure-post holders may
be a great burden on the common people.

Therefore, we have to see whether the
powers given to the Controller of Insu-
rance will be really effective to achieve
the objects in view.

16 56 hrs.
[Shri Thirumala Rao in the Chair]

In the original Bill the Controller was
given enough powers, but now it appears
that a sort of consultative committee will
be formed in regard to thec management
with people of experience and knowledge
in the insurance line. When we say
people with experience and knowledge we
mean naturally people who have been
in some way or other connected with the
Insurance business. We should try to
enlarge it in such a way that we are able
to take in others, tor example the employees
of insurance companics who know the
other side of the business, who would like
to expose malpractices and advise how to
coriect things. There will be four mem-
bers in this consultative committee with
knowledge and experience of insurance.
Knowledge and experience should not mean
service in the insurance line itself, because
we are aiming at not merely the regulation
of insurance, but we have the larger and
wider objective of using the resources that
ure available in this period when there
isa lot of scarcity of resources for our
planoed development.

The biggest bottleneck in regard to the
Fourth Plan huas been lack of resources.
We are oven thinking ot whittling down
the Fourth Plan when resources amounting
to Rs. 80 crores are controlied by people
who - may not have even Rs. 2 crores
worth of shures in those institutions. The
question is how to mobilise resources. If
we want to mobilise resources, it wiil not

be fulllied by this social control unless it
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secks to advance in certain directions. I
can say negatively that resources cannot
be mobilised saying that these are not
approved securities, but as a film cannot by
itself produce a picture on Rabindranath
Tagore, but can only prevent a mini skirt
from becoming smaller, this negative
statcment will not do. What is necessary
is that this national objective of mobilising
resources should receive greater emphasis
and for that we should try to bring insu-
rance not only under more social control
but national control consistent with the
objectives that the whole country has laid
before itself in terms of resources and in
terms of increasing concentration of
wealth. General insurance, banking, and
life insurance, which we have fortunately
nationalised, are examples where vast
cconomic power of the common people
is concentrated in a few hands.  This
concentration can be done away with only
when we not only give powers to the
Controller but see that we arec able to
utilise the economic power not for the

benefit of a few individuals but for the
benefit of the whole country.
Any satisfactory regulation of the

insurance system 'nvolves a question of
control and relation of foreign insurance
companies or the drain of foreign exchange
resources In this insurance business
Rs. 20 crores, that is the latest figure, is
the premium income of the foreign insue
rance company. That is a fairly big
amount.

MR. CHAIRMAN : He may continue
tomorrow.

17.00 brs,

DISCUSSION RE. SUGAR POLICY

MR. CHAIRMAN :
the discussion under Rule 193.  Shri
Kashi Nath Pandey and Shri N. P. C.
Naidu to raise a discussion on the sygar
policy declared by the Government on the
28th  Soptember, 1968 for the coming
season. The time allotted is one hour.

Now we take up

SEVERAL HON. MEMBERS rose—



33 Sugar Pelicy (Dis.) AGRAHAYANA 14; 1990 (SAKA) Sugar Policy (Dis.) 314

SHRI S. M. BANERJEE (Kanpur) :
1 am moving a motion that the time be
extended by another 2 hours.

SHRI SHEO NARAIN (Basti) : 80%
of this country are kisgns. We should be
given more time to discuss this matter.

MR. CHAIRMAN : Will you please
allow me to say? Here is Rule 193
which says :

“Any member desirous of raising
discussion on a matter of urgent public
importance may give notice in writing
to the Secretary specifying clearly and
precisely the matter to be raised :

Provided that the notice shall be
accompanied by an explanatory note
stuting reasons for raising discussion
on the matter in question :

Provided further that the notice
shall be supported by the signatures of
at least two other members."”
The time allotted by the

Advisory Committee is one hour.
not in my hands to extend it.

Business
It is

SEVERAL HON. MEMBERS roge—

MR. CHAIRMAN : Will you please
resume your seat ? | have not completed
my say. There is no use interrupting. 1
do not know how long I will be sitting here.
After the Speaker comes, you can raise
that matter. Let us proceed now and sec
what happens.

SHRI BIBHUTI MISHRA (Motihari) :
The Speaker was of the opinion that the
time should be extended.

MR. CHAIRMAN : Mr. Kashi Nath
Pandey.

SHRI K. N. PANDEY (Padrauna) :
The history of the sugar industry has been
so far that when there was a shortage of
sugar, higher price for cane was offered
and when they found that the area under
sugar cane was more and they are likely to
produce more sugar, the price of sugar
cane was reduced. This became the cause
of the crisis in the sugar industry.  Sis, in
1965-66 the production of the country was
35,32,359 tons. But in 1966-67 it weat
down to 2i,58,946 tons. DNow you sse

that the production has fallen.  Naturally
it created an alarming situation and the
Government thought of revising its policy
and they came forward with a proposal so
that the area under sugar cane may go up
and the production of sugar could be
increased.

When the Government revised _jis
policy what was the result ? This policy
was adopted not only to increas¢ the cane
price but to tind a way as to how a stable
price of cane could be fixed in the sugar
industry. This policy was adopted also
with a view (o stabilise the indusiry. But
when the policy was announced the sume
chain of reactions started to come again.
What was the underlying idea behind this
policy of Government ? The idea under
this policy was that the cane cultivator
should be induced to get more price, and
the factory should be enabled to give more
price to the cultivators. Then some relief
in excise duty was also proposed ; what
did they propose ? They proposed that if
there is production over and above a
particular level, that is to say, if the pro-
duction in 1967-68 reached up to 80 per
cent of the production of 1966-67 beyond
that, out of the excess production beyond
80 per cent, 50 per cent of the excise duty
will be remitted in favour of the factory-
owners. This relief came to Rs 14.32
per quintal.

Then again they brought a policy of
partial decontrol. The idea of partial
decontrol was that sugar which was (0 be
sold in the free market should fetch more
price so that the factory-owners may pay
to the cultivators a higher amount for the
cane. Last year it worked well ; there is
no doubt about it. But inherently, it had
some defects which are now coming into
the picture und the effect is that the indus-
try has fallen again in an uncertain condi-
tion.

Last year, when the policy of partial

rol was a d, what happened ?
First, nobody knew as to what was going
to happen in the future om account of this
policy. So, they started cautiously so that
they may not be put to a loss. First, they
started West U. P. from Rs. 16, and when
the free sugar was sold at the rute of
Rs. 500 per quintal in the market, they
paid to the cultivator at the rate of Rs. 17
per quiatal. Similarly, io Uttar Pradesh,
from Rs. 13,40 it went to Re. 1S, 16 and s0

A,
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on in East Uttar Pradesh. In Bihar it that even during this period when the ratio

was Rs. 12 to Rs. 12.73 ; in North Bihar,
it rose from Rs. 10.72 to Rs. 12.73. In
South Bihar, it was Rs. 10.72; Punjab,
Rs. 12; Haryana, Rs. 12 to Rs. 15;
Assam, Rs. 8.36; West Bengal, Rs. 9 to
Rs. 16 ; Orissa, Rs. 8 to Rs. 14; Madhya
Pradesh, Rs. 10 to 14 ; Rajasthan, Rs. 12
15 ; Gujarat, Rs. 7.37 to 11; Andhra Pradesh,
Rs. 10 to 11 ; Madras, Rs. 8.15 to IG;
Mysore, Rs. 11 to 15; Kerala, Rs. 7 to
9.50 ; and Pondicherry, Rs. 9. These are
the payments made to the cultivators.

AN HON. MEMBER : What about
Mabarashtra ?
SHRI K. N. PANDEY: In Maha-

rashtra, it was Rs. 7.50 to 16. Now, you
will find that when the Government fixed
7.37 per quintal as the national price, the
idea behind the Government’s policy was
that no cultivator should get less than
Rs. 7.37.

No cultivator was willing to supply
cane at that price. Why was the national
price fixed so low ? I cannot understand.

Now, when the idea came into opera-
tion it produced good results. Cane area
increased by 25 per cent. Government
thought that now there will be a bumper
crop and therefore, they again started fixing
a low price for cane. When the free sale
was started, the price of sugar was Rs. 500
per quintal but it went on coming down
and in the end, after the close of the
soason, it reached Rs 255. This falling
trond in prices caused a suspicion’in the
minds of the factory owners.

This year the concession given by the
Finance Ministry was withdrawn.  The
ratio of levy sugar rose to 70 per cent and
that of free sugar came down to 30 per
cent. This treatment was given to this
industry because the ministry thought that
there was a bumber crop and growers are
bound to supply cane at any price we like.
That was the idea. But what was the re-
sult 7 There was a steep fall in price. The
factory-owners have no confidence in partial
decontrol and they are not prepared to pay
attractive price to the cultivators.

Now, what is the levy price sad what
is tho froo prico ? The minietry thought

was 70 and 30, and there was no concession
from the Finance Ministry, the factory can
pay Rs. 10 per quintal for the cane. Levy
price is calcolated on the basis of payment
of a cane price of Rs. 7.37 per quintal where-
as the cultivators have got Rs. 5 to Rs. 7 per
maund. This policy has created discrimi-
nation between the urban and rural areas.
Out of the total population of 52 crores, 10
crores live in urban areas and 42 crores
live in rural areas. The free sale of sugar
to the extent of 60 per cent or 70 per cent
is going to be distributed in urban areas for
the sake of 10 crores of people, whereas 42
crores living in rural areas have to purchase
sugar from free quota costing Rs. 3 to
Rs. 4 a kilogram.

At present, in the market, the consumer
is getting sugar from levy quota at the rate
of Rs. 1.79 per kilo. But in the rural
areas, the man who produces the cane, has
to pay Rs. 3.50 or Rs. 4 per kilo for
the sugar he requires on the occasion of
his daughter’s marriage or for some other
occasion. How long can this discrimina-
tion be continued ? The House has to
consider this matter seriously.

If you control the entire sugar, the
result will be that a consumer has to pay a
bit higher price at the ration shop. If you
pay Rs. 10 per quintal of cane the cost
price will go upto Rs. 190. The figures
have been given here. It may vary—it may
be a little less or a little more. 1 will give
you one example here.

17.15 hrs.
[Shri R. D. Bbaodare in the Chair)

The Government have fixed the levy
price for East U. P. at Rs. 156.22. If the
factory pays Rs. 10, they have to pay not
only for free sugar but also for levy sugar.
Then, the cost will come upto Rs. 190.
What is the gain to the factory ? It is
very easy to calculate also. Take 10 quin-
tals of sugar and multiply 10 by 190. It
comes to Rs. 1900. If you muitiply 156.22
by 7, that comes to Rs. 1063. So they have
to sell 3 quintals of sugar for Rs. 837 ; that
comes to Rs. 279 per quintal of free sugar.
Where is it going to be sold at this rate ?
Last year- it started falling. From 3500 is
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came down to 255. When there is more
sugar production in the country, who is
going to purchase sugar at the rate of
Rs. 2797 Some people said that there is
consumers’ resistance. But there is a limit
to the capacity of anyone to buy sugar at
Rs. 4 per kilo. All are not capable of
purchasing sugar at Rs. 4per kilo or Rs. 3.50
per kilo. Nobody was prepared to pur-
chase sugar at that rate and the price
started falling. 1 can tell Shri Jagjivan
Ram that nobody can give an assurance
that the sugar will sell at the rate Rs. 250
per quintal. If there is a real shortage of
sugar in the market and the price of sugar
goes up is it possible for the Government
to hold up sugar ? Will the Minister not
order the release of sugar in order to bring
down the price ? Naturally the prices are
not going to be always at 279. One will
be a loser if one continues to pay cane
price on the basis of free sugar at Rs. 279.
This thing has affected the whole atmo-
sphere in such a manner that the workers
who used to come in the first week of
November have not come so far to the
factory. Out of 205 factories only 90
factories have started functioning.

1 was told that Madras factories are
opposing very much the increase in cane
price. After all, this policy has been
decided by the Centre. How can it be
justifiable that in one part of the country
the cultivator got Rs. 16 to Rs. 17 per
quintal and in Madras they got Rs. 8 per
quintal. 1 don't know whst the Govern-
ment is going to do in this matter. In
Kerala from where the Left Communists
are coming, the cane price was 7.37 to 9.
This {s the condition in the country. If a
uniform price cannot be maintained in the
whole of the country what is the meaning
of a uniform national price. The meaning
of the uniform policy was that every culti-
vator who put in labour could get proper
and the same returns. If you want that
the factories should solve the problem, we
all know that they have falled to solve it and
when people are losing employmoent oppor-
tunities. What is goiag to be the result of
all this.

Only 44,000 tonnes of free sugar is
available with the factories. Some is lying
with the traders who got their quota pre-
viously when tbe rate of sugar was falling.
Now ft bas gone up bicause 0o factory is
working and they can cbarge any price.
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Many people have said that the price of
sugar has gone up. Which sugar ? Sugar
that was produced last year from cane for
which Rs. 17 and Rs. 15 a quintal has been
paid. If you produce new sugar and main-
tain the same price, then you are justified.
But taking into consideration this position,
this type of sugar policy ignoring the inte-
rests of the cultivators and also the workers
is not justified. My request to you is that
you control the sugar industry and sugar
production. If you control it fully, | can
tell you that in the whole of the country
sugar will sell at not more than Rs. 2 a
kilo. But now in the villages they have
to purchase at the rate of Rs. 4 a kilo.

SHRI SHIVAJIRAO S. DESHMUKH :
(Parbhani) : If you decontrol it, it will
sell at Rs. 1/50 a kilo.

SHRI K. N. PANDEY : May be, so.

SHRI K. N. TIWARY (Bettiah) : What
will be the price of sugarcane ?

SHRI K. N. PANDEY : 1 am com-
ing to that.

What I have just now told you is on
the basis of calculation of the Ministry. The
price of cane is Rs. 10/- per quintal so far
as my demand is concerned | demand that
the cultivators should be paid the same
rate at which they were paid last year.
This is my demand. You make such a
scheme so that the cultivators may get such
price which may induce them to produce
cane in future also. This is the problem
and I think a proper solution will be found
out.

MR. CHAIRMAN : Professor Ranga.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Mr. Chairman, my name is
second.

MR. CHAIRMAN : I am sorry.

SHRI RANGA (Srikakulam) : Mr.
Chairman, 1 wish to thank my hon. friead,
Shri Kashi Nath Pandey, for having raised
this debate. 1 agree with him that at least
Rs. 10 ought to be paid to the kisan.

SHRI SHIVAJIRAO S. DESHMURH 1
Rs. 122
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SHRI RANGA : Who is going to pay
how is it to be assured to him ; how is it
to be paid ; what are all the manocuvres
that have got to be made by the Govern-
ment of India in order to assure our kisqns
this particular price of Rs. 10 is a complica-
ted matter, the solution of which I leave to
my hon. friend, the Food and Agriculture
Minister.

The manufacturers themselves have
stated before the Tariff Commission that
they want no controls at all, that all controls
should be removed. My hon. friend, Shri
Kashi Nath Pandey, who represents labour,
also wants all the controls to go. 1 for one
do not want these controls in this manner.

SHRI V. KRISHNAMOORTHY (Cud-
dalore) : We also do not want them.

SHRI RANGA : But I certainly stand
for a minimum price to be assured to our
kisans and to the extent that this minimum
price Is assured to them, | want the rest of
the controls to go. How is it justifiable
that the kisan in Kerala should be capable
of getting only Rs. 7 or Rs. 8 a quintal
and Rs. 15in UP ? How is it justifiable
that our kisans, who insist upon a proper
price being paid for their cane, should be
forced to hand over their cane to the sugar
mills at an arbitrarily fixed price by the
local goverament and when they refuse to
do so they should be sent to jail ?
Hundreds of them have been sent, as
admitted by Shri Pandey, and are being
sent to jall. Till now we had been discuss-
ing the right of workers to go on strike,
Government employees to go on strike and
Secretariat employees also to go on strike.
Are the kisans the only people who are to
be denied the right to refuse to supply
their cane when the price offered to them
{s not reasonable ? Therefore 1 raise my
volce of protest against the policies of
those State Governments who are responsi-
ble for taking our kisans to jail just
because they have been exercising their
elementary right, the right which they have
not been exercising for such a long time,
the right to refuse to supply their cane to
the mills unless they are paid a proper
price.

The South Indian mill-owners as well
as the All-India mill-owners have supplied
s with two memorandy.

- DECEMBER 3, 1968
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They have also made thelr statement
before the Tariff Commission. They want
to be assured of a return of 12 per cent profit.
They are not satisfied with it. They want
more. I have no objection if the country
is capable of assuring them even more
than 12 per cent. Isthe country in a posi-
tion to assure them more than 12 per cent
is the question that has got to be answered
by everybody.

My hon. friend, Shri Kashi Nath
Pandey as well as everyone of us, wants
the price of sugar to come down. We
want the consumers to be benefited : we
want also the producers of sugarcane to be
protected and, in between, comes a very
well-organised mill-owners sector who have
got plenty of capital at their disposal. All
of them are not private mill-owners. More
than one-third of them today are supposed
to be cooperative mill-owners. They want
more than 12 per cent according to their
own statement before the Tariff Commiss-
fon. Let everybody make their own
demand. [ have no objection. Let the
consumers themselves go on askiog for
more and more of it. Is it not the duty
of the Government to see that justice is
done as between these various forces ?

Here are these workers, about 1,37,000
for whom my hon. friend, Shri Kashi Nath
Pandey, Is a special representative. 1 am
glad he works for them. But how many
ki.ans are there ? Most of them do not
own more than an acre of land—some do
own more than 2 acres—under sugarcane
and that is their main means of commer-

cial income or caah income. If that goes,
they are finished. Even in Maharashtra,
it must be the same position. In fact, the

per capita land that is available in Mahara-
shtra is not very much more than [ acre,
not to speak of area under sugarcane. 6
million and 287 acres of land are under
sugarcane. Supposing we set apart |
million and 287 acres of land which are
being owned by cooperative sugar mills
and these bigger land-holders and other
people, S million acres of land under cane
are owned by the smaller people. It Is the
smaller people who are interested im it ;
S million families are interested in It. Are
their interests not to be protected pro-
perly ? Are their interests being sufficien-
tly and satisfactorily protected ? When
Qovernment is satisfled with fixing only
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Rs. 7.37 as a kind of national figure, fs it
not high time they should raiss the
natjonal figure from Rs. 7.37 to Rs. 9.37 or
Rs. 9 at least ?

Last year, so many sugar mills lost
who paid Rs. 15. That may be so. Have
they taken into consideration the kind of
prices that are being paid to our own
growers in the first six weeks ? Later on,
when the peak supply goes on, what are
the prices that are paid ? Again, in the
last two or three wecks, in May and June
also, lower prices are being paid. If they
were to take all that into consideration,
would it be reasonable for them to say
that k/ ons are being dealt with properly
even within the same place, same area, of
sugar mill ? Who are the kisans who
supply cane in the earliest stage ? It is the
weakest of them, the poorest of them,
because they cannot hold on. They must
necessarily cut the crop and they cannot
go on spending money on power and then
supply, keep the sucrose content within the
cane aud wait until a proper price is offered
by the mill-owner  Therefore, the poorest,
of them supply at the very beginning, in
the first three weeks, and they suffer
because during these three weeks, the price
pald is very low.

Why is it all this speculation has come
about ? It is because of the "policy of the
Government. What is the policy of the
Government ? It is a confusing policy, it
is a contradictory policy, a self-contradic-
tory policy, and it is a very complicated
policy also. They want the country to
sacrifice in order to enable them to export
sugar at less than the cost price. Millions
and millions of rupees are being lost.
From whom are they getting ? They do not
want to contribute from the General
Revenues. They have given up the earlier
concession also in regard to excise duty.
Why ‘have they done it now ? Mr. Kashi
Noth Pandey bas given the reason They
know that the kisans. under the induce-
ment of a higher price, have placed more
of their land under sugarcsme and they
have been good enough to answer the call
of the nation and produce more and
more cane. Therefore, they want them to
suffer | Will they make any kind of sacrifice
at alt ? Will they get any kind of sacrifice
from the millowners ? Millowners go on
saying, “Last year, we wore made to pay
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Rs. 78 per tonne towards the subsidy ; we
do not know how much we are going to
be made to pay next year 7 I am spsak-
ing subject to correction. Why should the
millowners be made to pay ? Government
says, “No ; we have allowed you to sell
in free market to the extent of 40 per cent
and therefore, you must be making some
profit from out of which you pay.” Do they
keep any accounts at all ? Do they main.
tain any honour between themselves and
the millowners and see that the millowaers
do not lose by this transaction. do not
suffer by this. Why should the millowners
be made to suffer in this manner ? If the
millowners are to be allowed to suffer at
all, then necessarily the workers are going
to be made to suffer ; then the mills
will not function. The mills will anyhow
function, our friend Mr. Pandey says,
because the Government is powerful
enough to see that the mills are made to
work in order to provide employment for
these 1.37,000 workers. So, mills will work.
Then who are the people who are going to
suffer ? The krsans. They are being made to
suffer the most. About the millowners they
are highly educated people ; they have got
very good public relations and everything ;
they produce woanderful documents which
are capable of confusing even the Ministry
and the Minister. These workers are also
very powerful with their strike weapoa.

Therefore, the only people who cannot
make a casec for themselves are the poor
kisans. Out of exasperation, they go on
strike and then they are put into jail.

1 wish to give this challenge to the
Government. | am not going to recognise
any party differences or parly loyalties
here. If these kisans are not going to be
protected properly, I would once again
come into the field and lead the Kisan
Satyagraha against the factory owners and
sgalnst this Government. Let the Govern-
ment and the millowners take this warning.
We bave no quarrel with the millowners.
We want the mills, sugar or whatever it is,
to make a decent profit because otherwise
there would not be enough production.
We want our workers to be emplgyed in
these mllls. But at the same time we want
the kisans to get a fair deal. I like Mr.
Jagjiwan Ram as Mr. .Jujivnn Ram, but
as & Miaister I am oot prepared to like
bim. I want Mr, Jagjiwan Ram to take
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courage in both his hands and tackle the
situation in such a manner that the Finance
Minister would be able to play the game
fairly by the kisans, by the millowners und
by the workers and also by the consumers.
1t is for the General Revenues to make the
necessary sacrifice. Let there be some
concession made in regard to the excise
duty. Let there be this kind of propor-
tion that 70 per cent be given over to the
Government at their procurement price and
30 per cent to the free market ; and let
them come back to 40 per cent if they find
it uneconomical for the country as a whole.
Let them reduce the excise duty. Let them
help the people in every possible manner
80 that our k/sans would be assured of at
least Rs. 10/- per quintal and, in addition
to that, [ want something more also. A
kind of scientific formula has to be develo-
ped. There is what is knmown as the
‘Seisma’ formula. But my fear is this.
Till now there is no automatic control in
regard to the discovery of this sucrose
content ; it may be manipulated, I do pot
know. 1 speak subject to correction.
Therefore, 1 want a technique to be develo-
ped, 80 that no mischief could be played.
Let them come to some kind of an agree-
ment with the millowners, with the concur-
rence of the peasants and their leaders, and
lot them say that upto this particular
sucrose content, i.e, 8.5 or whatever it is,
Rs. 10 would be pald and for anything
more, for every decimal point, so much
more would be paid. If they were to
arrange a system like this and ensure that
the millowners do not suffer at all and at
the same time do not profiteer either at
the cost of the consumers or at the cost of
the cane growers, there would be some
Jjustice done.

But it is easier said than done. It is a
very complicated matter. I wish my hon.
friend will go into conference with the
experts, with the representatives of the
various interests and think of devising some
scheme which would be less complicated
than what it is today, so that it would be
possible for him to give the maximum
satisfactlon to the non-Kisan interests and

complete satisfaction to the Kisan's
interests.
SHRI CMENGALRAYA NAIDY :

Jn reapect of sugar, the total production
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in 1964-65 was 32.58 lakh tons. In
1965-66 it was 35.10 lakh tons. In 1966-67

suddenly the production has come down
to 21 lakh tons. From 1965-66, when the
production was 35.10 lakh tons, the pro-
duction has decreased so much that in
1966-67 we find that there is total produc-
tion of only 21 'akh tons. Sir, the rzason
is this ; and everybody knows the reason.
The cost of production has gone up. The
cost of labour has gone up. The cost of
manure has gone up. The cost of mach-
inery has gone up. The land revenue has
gone up. The charge for electricity rates
has gone up, every year. Like this, every
year the cost has bzen going up and so the
agriculturists were not able to produce the
sugar-cane and they discontinued to
produce sugar-cane. So, in the year 1966-
67, the figure of production has come
down to such a low figure as 21 lakhs. In
1967-68, after seeing the trouble which has
been felt all round, the Minister came
forward with a new proposal —that is a
good proposal—and he said that 409, of
sugar can be sold in the open market and
60%, can be sold at controlled price. 60%
of controlled sugar is meant for the low
income group, to be distributed to the low
income group people ; and 409, is for the
rich people and they bave to purchase it
in the open market. That was the under-
standing, I think, which Government
arrived at in this matter. But last year,
when this scheme was successful, when
people began to think that Government is
fair and reasonable, they have increased
the acreage of sugar-cane cultivation. So,
in this year, the approximate total produc-
tion will be between 28 and 30 lakh tons.
But what has happened 7 This year, when
they geot the increase, the: Government
wants to bring down the cost of sugar.
Suddenly, without any fore-warning, the
Government anpounces that 70% of the
sugar will be sold in the controlied market
and 30% only will be allowed for free sale.
Last year, when the production went down,
the Government anaoouaced rebate on
excise duty on sugar at Rs. 11 per quintal,

on the total production of 807 of excess
production of last year. Sir, the Govern-
ment said that 40%, of sugar can be sold

in open market and sgain the Government

said, the prics would be Rs. 161 per

quintal. As.agaisst.last yeas, suddenly, i
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bas been announced that this year they
have reduced the price They have reduced
the price to Rs. 153-85 per quintal.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) : It has not been announced.

SHR1 CHENGALRAYA NAIDU

In Andhra it has been announced. {Interrup”
tion) Apother phenomena is this. la
Andhra State there are some sugar factories
like Nizam sugar factory and Bodam sugar
factory where they have fixed at Rs. 139.
Why should there is this fifteen rupees
diffcrence ? 1 cannot understand that, Is
the sweetness in the sugar less ? Not at
all.  But something is wrong with Govern-
ment.

There is an Agricultural Price Fixation
Committee. In that committee, consumers
are represented , not the agriculturists,
When consumers preside over the fate
of agriculturists, what justice can the
agriculturists expect ? If this is going to
be the fate of the agriculturists, if Govern-
ment are going to do like this, we are not
going o co-operate with them  Next year
we are not going to raises any sugarcane
and Government are going to face crisis. |
em warning them. If you think that you
can put out agriculturists, we can face you
and put you down. We constitute 82 per
cent of the population. The others are
only 18 per cent.

SHR1 S. M. JOSHI (Poona):
will bring an Ordinance for him.

They

SHRI VASUDEVAN NAIR (Peermade):
Is he an extremist revolutionary ?

SHRI S. M. BANERJEE (Kanpur) :
He is a Naxalite among Congressmen.

SHRI CHENGALRAYA NAIDU
When there was no cane, when people were
not coming forward with cane to factories,
Government came forward with the Sugar-
cane Control Order of 1966. Under that
Order, they restricted the movement of
cane, they restricted the supply of cane,
they forced the agriculturists to supply
cane (o factories. Now when the factory
people are not willing to pay the price
fixed by the State Government, tbe Central
Government are not coming forward to
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force them. Are they afraid of the factory-
owners 7 What is this ? When they had
the audacity to force agriculturists to
supply cane to the factories, they had the
power to do so. But what happened to
that power now ? Can it not be used to
force the factory owners to pay a certain

price fixed by the State Government to the
growers ? I cannot understand this attitude.

We have got high hopes in our Agri-
culture Minister. When we sit with him,
he is very nice and has all sympathy for
the agriculturists. But when he sits with
the officers and when he hears the consu-
mers, we are gone. We are forgotien. This
is our fate. I only plead with himnot to
forget that he is Agriculture Minister
before he is Food Minister. He is Food
Minister after production, not before. But
now he is Food Minister before production.

What is happening ? In Andhra
Pradesh, last year Government fixed the
price at Rs. 110. We were demanding
Rs. 125. The cane grower could convert
it into jaggery and be able to get Rs. 200
per tonne. But Government forced the
cane growers to supply cane to the factorics
at Rs. 110. In Maharashtra, they were
gentlemen.  Their  co-operatives  paid
Rs. 160-200 per tonne. When Maharashtra
co-operatives could do that, why not the
same price be made available to growers
in other States ?

They may say the sucrose content is
more in Maharashtra. If so, let the price
be fixed according to that. But they are
not coming forward with that proposition.

1 will tell you one instance. in Madras,
they have a consumers’ Government.
There the prioc was Rs. 85 last year
because it is cootrolied by consumers.
Agriculturists are not in the Government
there. The consumers are there. In the
next elections, if the agriculturists have any
salt in their blood, they will teach them a
lesson in Madras.

In Kerala we know there are mostly
consumers. Even for the few producers
they have reduced the price. The agri-
culturists wili teach them a lesson next
year.

SHRI VADUDEVAN NAIR: Why
should you speak about Kerala ? You are
thoroughly ignorans. Speak about some-
thing else.
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SHRI CHENGALRAYA NAIDU : 1

am not speaking of China or Russia, I am
talking of India.

Does the Minister of Agriculture want
that the agriculturists should suffer at the
hands of other people ? Is he not going
to protect the agriculturists ? When he
wanted to protect the factory owner last
year, why is he not coming forward to

- protect the agriculturists this year ? I may
be a Congress member, 1 may belong to
any party, but as Prof. Ranga siad, on this
agricultural issue we are all one, agricul-
turists are all one. If they are going to
help us we are going to try, otherwise next
ysar we are not going to produce any
sugarcane.

Last year in Chittoor district cases were
filed against 53 people for not supplying
cane to sugar factories.

SHRI JAGJIWAN RAM:
tives.

Co-opera-

SHRI CHENGALRAYA NAIDU
May be anything. They were arrested and
kept in juil. When you have got so much
powers 1o harass the agriculturists, do you
not huve powers to harass these factory
owners 7 | am not talking of co-operatives,
but of private co-operatives.

If the Government is going to fix the
price on sucrose content, | request them
not to rely on thesc factory owners. I
know what is happening in these private
fuctories. If they puschase 100 tonnes
they wiil write an account that they have
purchased 120 tonnes. With the connivance
of excise people, they show accounts for
100 bags, but they sell 120 bags, 20 hags
without account. When these people are
able 1o write false accounts, how can we
get the correct sucrose content from them ?
So | want the Central Government to send
their scientists, to get the cane crushed in
some place, find out the sucrose content
and fix the price according to that, and
not on the figures given by these factory
owners. If this is not done, | am afraid
things will become very serious.

In Harayana, Punjab and other places
maoy people have been arrested. If the
Government is not going to come forward
to help the agriculturists, if they are not
going 1o be reasonable, [ do not know what
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will happen to next year’s sugarcane crop.
Government might be forced to import
sugar from other countries. This will be
the fate next year. I only request the hon.
Minister of Agriculture to see reason and
help the agriculturists to get at least a
minimum price of Rs. 125 for cane.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : After listening to the speech
of the leader of the Opposition, Prof.
Ranga. I have no other go except agree with
all the suggestions sponsored by that great
kisan leader.

I do not want the Government to
interfere too much in this particular indus-
try. When the Government says that by
assuming more and more power it is going
to step up production, I do not believe it,
because by their mismanagement, by their
bungling in sugar policy, the production of
sugar which was 35 lakh toones in 1965-66
has been brought down to 22 lakh tonnes
in 1966-67. This is enough evidence to
show that there has been a failure of policy
on the part of the Food Ministry,
on the part of the officials functioning
in the Food Ministry. There has been a
failure on the part of the officials function-
ing in the Sugar Directorate to protect this
industry both in the industrial side and in
the agrarian side.

I would llke to say that the Govern-
mental machinery should not be misused
by the industrialists and the additional
income or the windfall income, whatever
it may be, cannot be exploited by the
Government, by the industry in connivance
with the Government. Mr. Naidu just a
little earlier was saying that in Andhra

Pradesh they paid Rs. 110 or Rs. 120
whereas in Madras they paid only Rs. 85.
The answer to this 1 can give. Mr.

Brahmananda Reddy has already given
the answer. The moment you take up the
responsibility of sugar industry, sugar cane
control order and ' all the laws which were
prevalent in the State Government till
about 1949 come into operation and every-
thing was good till 1949. Afterwards the
Central Government has taken the power.
The State Governments have become only
a side-watcher or municipalities. The
State Chief Ministers have no power at
all. When Mr. Brahmananda Reddy as
Congress Chicf Minister of Andhra Pradesh
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wanted that the agriculturists should be
given a minimum of Rs. 100, the private
industrialists refused to budge and he has
no power and he is appealing to the hon.
Food Minister and that matter awaits a

a decision. 1 do not know what is going
to happen. Our Food Minister, Mr.
Mathialagan, has already demanded that

the power on production of cane and fixing
of prices should be given to the States
as it was given to the States before. You
control the production of sugar ond
whatever is produced in the factory, you
absorb it in the Food Corporation of
India and you fix the price. It may be
said that the industrialists will suffer by
the interference of the governmental
policy. The Government of India consti-
tuted Gopalakrishnan Committee fa 1957
or 1959—1 do not remember exactly. It
visited the factories all over India, studied
the cost of pronuction of sugar aad the
taxation prevalent then and it has given a
finding which has not been accepted by
the Ministry here. The Gopalakrishnan
Committee recommended that the sugar
cane growers should get 55% of the selling
price of sugar and the factory should be
given only 45%,. There has been a fight
between the sugar industrialists and the
sugar cane growers. It helped the indus-
trialists. We even agreed that we will
have 507, of the selling price and if the
price of sugar is Rs. 200 per quintal we
will receive Rs. 100. The entire question
has been gone into by the Gopalakrishnan
Committee.

My friend, Mr. Shinde, who is also a
sugar cane grower in Satara district, let
him take time to kindly go through the
price policy of sugar. As was suggested
by my hon. friend, Mr. Pande, people
cun purchase sugar at Rs. 2 or Rs. 2.25
provided the Government does not interfere
too much in the industry. 1 would like
to appeal here that this industrial power
which is controlled by the Government of
India should be given to the States. The
production of sugar cane and fixing of the
sugar cane price should be given to the
State Governments. You conirol the
price of sugar, you control the distribu-
tion of sugar. As has beon demanded by the
Andhra Pradesh Government, as has been
demanded by the Madras Government,
these powers should be delegated to the
States. We are hoiplcss. Ho thinks that
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the powers. That is
power to deal with

Madras has got all
why we do not have
it.

One more suggestion. In North India
during the last year the sugar cane growers
got Rs. 150 and or Rs. 160 also. But we
got only Rs. 90 in the whole of Madras.
In our State there are about 10 factories.
The Madras Government brought about a
settlement between these agriculturists
and the factory owners to the effect that
they will give a minimum of Rs. 90 and
the Government will guarantee Rs. 350
per bag of sugar.

By this process, the factories in the
south—Andhra Pradesh, Madras, Mysore
and Muharashtra —and other places have
eurned more than Rs. 20 crores which is
unearned income. | made all tho calcu-
lations and | laid it before the Minister
of Agriculture and | requested him saying,
let this Rs, 20 crores of uneurned income
which was due to the policy adopted by
this Government, not by any anditional
capital being put into the industry by the
industrialists, be distributed accordingly
to the growers, one-third to them, one-
third to tne workers and one-third to the
industrialists, [ suggested it to the Food
Minister but he has written to me a latier
after much delay, after consulting all the
people in his department. He has sugges-
ted that the income-tax department wijl
take into account this unearned income,
the additional income. As you know,
how much per cent does the income-tax
department take from this ? They will
take only 20 to 30 per ccot from this,
What about the rest ? The rest goes to
the industrialists. Why ? Because, when
you adopt a bad policy, when your policy
gives an uncarned income to the industry,
why not distribute it to the growers ?
Why not you distribute it to the workers
and are you not having power to legislate ?
You are haviog the price fixation authority
functioning in that defunct office there.
They have all the power. But there is
no mind, there is no intention on the
part of the Food Minister here to distri-
bute this unearned income to the growers,
to the workers and to the industriulists.

I really coacede that by this policy
the production has increased from 22 lakhs
to 25 lakhs or even26 lakhs, but | make
bold to say that our growers are propared
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[Shri V. Krishnamoorthi]

to produce even 40 to 45 lakh tonnes and
we can even export 10 lakhs to foreign
countries and earn foreign exchange, pro-
vided the Government of India ..

SHRI CHENGALRAYA NAIDU :
What is the production and what is the
consumption here ?

SHR1 V. KRISHNAMOORTHI : The
consumption in India is 25 to 30 lakh
tonnes. You do not know; I know. The
home consumption has not exceeded more
than 30 lakh tonnes for the past four to
five years, whereas the production has
increased today; in 1965-66, there was a
production of 35 lakh tonnes. There has
been a carry-over of 7 to 8 lakh tonnes
next year. I say that if the sugar policy
pursued by the Government is correct, the
country can produce more than 40 to 45
lakh tonnes.

So, | demand that the Government of
India should decentralise this power and
give it to the State Governments. Or

else, let the Government of India fix a
minimum price of at least Rs. 100 per
tonne of cane to the grower. Secondly,

let then implement the Gopalkrishnan
Committee’s report so that the consumer
may also get the benefit and get sugar at
Rs. 2 or Rs. 2.05 per kilo.

1 am glad that at least now we have
had the opportunity of discussing this
after such a long time. I was thinking
that the Food Minister himself will take
the initiative to discuss this vital matter.
At least now, there has been an opport-
unity. With these observations, 1 suggest
let the Food Minister act to protect the
agriculturists, let him not be slow in his
action; let him act to protect the industry,
let him act to protect the agriculturists
and let him act to protect the workers
employed in the industry.

SOME HON. MEMBERS : rose—

MR. CHAIRMAN
Members wanting to speak.

There are 20

SHRI M. N. REDDY  (Nizamabad) :
On behalf of the Government, the Minister
will be speaking; so, it is better only one
or two more Membeors speak now.
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SHRI S. M. BANERJEE : I move that
the time be extended by two hours.
(Interruptions'.

MR. CHAIRMAN : Let us see. Shri

Randhir Singh.

SHRI RANDHIR SINGH (Rohtak) :
Let me speak, I have to go away with
Shri Krishnamoorthi.

AT wEea, & € augI § W
FT 61 @1 FT o Ivgw w1 o
T T3 g fqar @ o fr A ¥ AW
TET TAT 4T |

18.00 hrs.

oHT a9 qg & fF e awwE gw
TR &7 7Y &, W N« fag ar 7 fad,
afeT awalg ag & fF faama # afsoar
IeTE o @ &1 fyivmer ¥ forer gAr &
fF o s @ & gfraare 7€t fwar s,
v fF A d o feae w0 dv-
fearm & axfaar feferfaraa frar o
W Tyt wwrg s fEw
¥ T8, @A g afwe, AfFw 7=
e og wege v & fo o foew ag
dar F<ar &, o, WA, fas ar FrAea-
W, I FT GIT FW g9 AV AG &
AT 3§ AN Awg ) GWF FE T
T 1 WY AT Y A gEEeR
w3 fF 77 TradeT #1321 g § F
a9 & Y T fAde ) e weeeT
W A AN A gEme wRm fE
R ¥ AT T F & QoW wwy w7 FAT
fagrarer Wt ot wFm oW T A
% fre) firar€ &Y @ &1 Y, awm A
JTY | A g AT oY e de-fea
¢, T ¥ ¢, TERI ¢, wRETER G,
TIT ¢ ar e WX W qET
I BT AT VAT G Fo_T &, 0T wTg
¥, ¥feq oo Ot g T X
|

o 78 " N fs aof & e



333 Sugar Pokey (Dls.)

et § 26 v ferew & e fawdt 8,
AfeT framr oqd T KT T 7 €0 75
WY A Fawar ) wAAY
I A frae ol oA @ awAr R ?
fram M3 F o T w1 AW 16 To
fres qx @l=ar &1 W FR aAE
N F FE AT AN g, WERA G
TN I B FL AT GATET §, AfEA
frama Y ooy &Y § gEa 8, afew
T AT IFEE §, IEET e N AN
faadft &1 & 9 919 9F & few ¥ 7
@R

AT T % FT
7 & & g A,
Tew gu fa=i &
wfar & 3@

7z frardl & fedi Y wfam g
forgra 9w 7Y A S aaT § O I IV
"4, 99 &1 ATHT, 9N &Y 38 AT 99 47
qar am9, Ak A § oy §— v A,
Fa7 grE, FAT O, gAg ¥ WH qF AR
A At gy § AR aw ¥ R N faw
uF S gt &1 uF frmew £ Ay da1
T ¥ fau, feam & ww @ ww AW
Frefe wWE @9 X &1 T AT B A
TRy N FIF | AT qefredt ug
2 fr 7o A & oY owe? &, X e
¥ ot g qe-fafaey ¥ N ot
arger &, weeng &, @ AED A afew
200 &t et owarelt fearr &1 A
qefirendt 7g & fr 2z % gu & wfax
i AR gu ¥ 7 AT ¥ wo qrEA N
¥ Ared, &W 80 NEDY uHo Nryo WA
arq § 1 TmEnET A A I@ FH, A
o afi ) AT & 100 Sy
awo frwo ft wra & &rq § 1 Wiy & @y
W ger & weilw Oy Wit o
sy § 1 Ay awsfaw T ot e
0% wizfat & quwe W T @
it v €1 g § e § fe
ag WE ATl §, evcagr g, o
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frm s R e g IrmT e, wh
& wgar 2 fr ow 3 wrow) s &0 oEw
et § frdt aw e, @ oW gl
wE N Wy AfET oW W WEw
TF@ QA fw fox v 39 iy w =7
&Y a2 T 1 Frag aew A g AW w7l
fr v a9 FE o dw A AT Wi
frgry WY afrar g7 wdwT ) gw A
wred fr 7z afqar a7 &few w9 @
g AT dar $ifay fvoag A, W,
fad s awin, fagd fF g ) gaw
& g AN gE ¥ 3| faad g w a2
T @127 gFIT, A #1H A ¥ FoW ?
70 fom & grq &Y qReq w9 fraE-Aar
w0 w2y § FweAr wwear § v ag feowa
FL) e e Y &1 ow v
AFEN FT AT 26 T9A § Y W19 25 T
T G8Y, 20 %o, 18 %o, 15 Fo 2 &Y, Afwar
FZ A A1 gw A aEA AN wwoaw
FAY E 1| TH @ SURT WY ew ¥ wqT
IriE FT & 1 .., (sgwww), .

SHRI M. N. REDDY : You are doing
a disservice to the kisan. Say Rs. 15/--

off wo A1o frarl ¢ oz T Y W@
g ? ... (sawww)
steasitfag . 97 § w7 16 %o

# gar § 1 IFP & 205 %o AJNMY §, 26
TEH 20,18, 17 g5 A &

% ard W1 wgar wgar § e
gfaman & gfttes w= @ § 1 87 Tre-
gz At foar ar ;g ot & faar Y
g1 agi femm I & ok ey §
fawsr waaT ag ¢ o g0 T faell o)
T T\ gl ot ag agde G}, oy
WA Tl WA We W
FHEIE THEE Q) W
TR ¢ e gfamn ¥ ww
e gk ¢ o gfamar & fag Ao o
T i § v Wt ol @ g6, Wt
T i dwelt § 1 o e & wrq o ATeR
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[sft i fag)

fafrez agE & #gm s} T aEw
fra & fgg X ag aia ¢ fF gfgmar &
AN TAGT 99 @ L, I K IO FAN
&1 w9 gfRem 57 o< fagm oY g
T & a2 T fagw w1 § Al
framT agi o< firewe gu € S A g
g WX IT & gwed aow fag g | &
a7 wogR ¢ 6w & g% erew faam

ot wzw fagdt awdd (aerEgR) ¢
garafg s, A INT 7 IAT UF GHE
3 feafs # & oz wr ) fod a= §
2 A o ad g wr  #ifw o d
&1 3fu gew Ad e wgr & fAd
< g ¥ Aeig IFIT § AR 3g S@
g%T ¥ § ST @eFq Wi #H
sraeas g fr <0 9O & @ gFT A
W W & fou @R gamE Aifg
soTd | AT fadea @ e Y i
Afa @ gug 7 @ 797 WS & fgg A
g, AN faa § F1w F99 qa Awgd
¥ feg &, 7 Irw & fea ¥ & W
7 g9 o w7 0 S & fag ¥ 2
Fq gwa g fr e w fam arfey
qT g AT Afge, a8y ™= &
TR q@q | wf ARy wgA § S
T F ©9 #7217 ag 5y § v\ fa=
aifas I agT Fa &1 AfEA faaw
fegml & d@oq & w1 qgEr T g
dad § fa @17 @ § o 9 o
FTET FH AT ® qEwr § 9w fan
g WX wfw 50 adem ¥ § a8 fadee
wear fe ag fasr arfew w1 gomd Wi
IT 9T ¥9 q1q & fAw gy o 0w
wT R &AT e aifgg ) feael &
wiafafag) & qrg 45 ¥ & wow § a@-
W7 £ & T} AE W g T QA
3 e e WA R ag
wagee § Wik w2 § 1 18 & worrar firet
¥ i ¥ ag SwErd Al @ owed § )
wnﬁﬁ\ﬂwd’mtl Iq {0
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FT JHE A sareT Har § | feam wfes
feAY aF SUG T T TW AT W EAEAAT
AN aEY frd A W fAg g W
T FT wrfgy W) fasr anfewl o<
TaTq AT AIRY FF 4 T STEE F
19 T T |

@ arg ag § fr framfael & 0
Nt wrr g e w1 faaar aw
¢ 78 a9 a1fow § | SR R WK fawr
#, % agt a1 feafa sl swar @,
A} 1 wral wagr fae) 9T awar
foa mifa® & frra &7 Toar WE A
FETH qg WA E AT SMF AW
2 &1 ot aw #1¢ g & 7w fF
fa=t fam wifas 71, fa= & o g &
foar 7ot fF 99 & wor SeaTew! F1 A
49T AT 4T qT GTHC FT WV AAT 97 g
g faar 1 Aragend T W 9% feara
I R FT AT gHar § wUC W
% fag &1 A #1 A FTWRERW TR
qTAY TG ArAT &1 g9 a@ ¥ feq faw
arfasl X q@rE T Fifge fF fear
¥ wdl &1 YT gea 2w ag
QAT AT FX TATEH 97 G W T4
%1 foew o= v EF

fradtara oz & fs amie & fe@
# 7g 7Y § far A o2 = g frae
T F fear o F o ¢ 6o
T F AT g @Y @ afew oo wdea
) I AT T GEqaT & Gia GO
w7t T3¢ | gW seeET & fgedl wt
IXAT A FT TFA | G Y FT ST
o Yead o Ty A &) D oo A
TF WTATAE ST a7 Y § 0w wret
arx at ) W QP wrw § oW @
i 7 AfeT 7g A I Ifem aw
o< faxr 1 gafog Y ax e @A
& O 9w & fafrafiecn 8 w7 e
AT ® AW £33 8 wraemwar &

o e g 5 o e ok
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fage w1 N SO o sgw S
aTd v sgaedr T@ SO 9T fT ¥
& ft 7Ry ¥ wnE v W 5 g
Y @wear &1 7Y DA fadl & @wer
w qE A AR ¥ @ o+ ¥ &
g awwA § wand g f5 o WX I
Ry AT fage A AN g a=w @
A qg | deT @Y W@ & WA WK
oA faefl & A% srzdw e o @ &)
X A & IeATET Y A & ey E
fad @y g ML H g A & A
¥ qs 39§ F A A AT A
fast mror 571 @ § 39 § N F IR
® w o gfy A s s o F
g e af S fast ¥ aredw
g gRg R fgg & adf e
gATR Wi WX ¥ ¥ qIEg AW a1 w7
TATAG T AMT | g9 TWIW & WY
sgaedy F1 gFST A A @ @wq §

& ag ot w1 @ e o N & AR
¥ grafeas oY & wrggwar N w@WE

¥ ufeegdt arf sy AT agt ) o= &
fer ek g% W 9w & goe
areft oF ¥ qen § afy
famr mfast qc garg o1
e & fag wyfee fawrd
w3 ar Y o sraegwn o8
¢ e Agro WX W ¥ oforst
a9 ot o, AT g
#F T gey &, A IO WK

L
g%
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T &t &1, S fgal w1 T w0
ge g Fomam g fF ag v a=
TR g Em st R wa g § )
Qg wreg ¥ ooy § | w1 99 ¥ e
e wfsa grar § 1 afeT o "gfaa
ifq w1 fratea v agar & a9 S W
AT TT wgaeIT T AT 9TiET |
! wEey wAaT W@y §, uf| W
g swr @ & ok 3@ IEEw,
ITAEITHT WX T IO €AY & fgm
Htmamfesrany § fom § fF @
1 3o w1 fewEw @ Wik @g @
IARF & q1q WX ITNEIA & 9
T M T @ a |
foramfrewg g fe & 3 sex
Y 7 fagre Y A et A wwr
sigfefgueay & wiar ¢ 4R
FISATE 7 91 § | WIF T IOWT AR
% § 97 gWT § | WX IO W WK
fagre & vt gevr dve ¥ qwomm a@
agt fR omaT w w233 & fro v B
IURT A &1 & I Froy § Af oavAv
aTgaT Afe & a0 ¥ 1@ qT w7 WTHg

&7 f6 I @ & &7 fady sy <@
< vt Aifs w1 fefer s g

MR. CHAIRMAN : 1 have two
announcements to make. One is that the
26th Report of the Business Advisory
Committee would be presented now. The
second is that this debate will go upto
6.30 P.M. and then it will be postponed
for a day to be fixed.

Dr. Ram Subhag Singh.

18.15 brs,
BUSINESS ADVISORY COMMITTEE
Tweaty-Tixth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
] beg to present the tweaty-sixth Report
of the Business Advisory Committee.



